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Wednesday this the 30th efey of OcteberW^
CORAR

HOR'SLE RR.3USTICE CHETTUR SRRKARAN WIR. CHAIRMAN
HON'BLE MR, R,K. AH003A, AOMINISTRATIl/E MEMBER

>e» Rev/leu Applicant

State of Tamilnadu rep,by
Chief Secretary to Govto
Fort# St, George, Wadras.B,

(8y Advocates W.R.Reddy, Addl.Solleltor GeoaBl
Of India alongwith B,Kriahnaooorthy)

Vs,

1o NoHaribhaskar, lAS,

2, Union of India rep,by
Secretary to Governmente
Rinlstry of Personnel and Publis

Mocth Block.
«»o» Respondents

0 ROE R

-CHETTUR SANKARAN »AIR(3), CHAIRMAN

After the matter was argued at eooe length
learned oeunsel for Review Applicant.eought leave to
withdrew the epplicati«, with freedom to seek variation
=f the interim ordere. Leave is granted and the Review
Applioatien is dismissed with freedom to seek variation
or tha interim orders. No

Dated the 30th October, 1996,
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